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CENTRkIJ ADMINISTRATIVE TRIBUN2L 
GUWAWTI BENCH 

O.A./R.A.No. I; t 	248 of 2003 

DkTE OF DECISION 23.12.2003. 

/1 

Mr. M. Chanda 

- ---*-*-*--.--ADVOCAkTE FOR THE 
APPLICANT(S). 

-'VERSUS- 

Union of India & rs. • . , a . . . • • • • . • S • • • • C • •• • •O • • 4 • . . S • • • • • • S S S S S • 0 • 4 • • • • • • 5 	 S 

Mr. A. Deb Roy, Sr. C.G.S.c. 
FOR THE 

RESPONDENT(S). 

HON'BLE MR, JUSTICE B. PNIGRHI, VICE CHAIRMAN. 
T 	HON'BLE 	

MR. K.V. PRAHLADAN, ADMINISTRATIVE ME8ER. 

Whether Reporters of local papers may be allowed to see the 
judgment ? 

To be referred to the Reporter or not 

Whether their Lordshlps wish to see the Lair copy of the 
Judgment ? 

Whether the judgment is to be circulated to the other Benches ? 

Judgment delivered by Hon'ble Moioxx Vice-Chairman. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWP1HATI BENCH 

Original Application No. 248 of 2003. 

Date of Order : This the 23rd day of December, 2003. 

HON'BLE MR. JUSTICE B. PANIGRAHI, VICE CHAIRMAN. 

HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER. 

• 1. Sri Ashok Kumar Pae 

Asstt. Hydrogeologist (Group-B Cadre) 
C/o R.K. Silvaliya, Teacher, NIO Chiman 

Sao Kawade, Bhatera Chowki - Baleghat (M.P.) 
PIN - 481 001. 

Sri Rajeev Ranjan Shukla 
S/o Sri R.N. Shukla 
Junior Hydrogeologist (Group-A Cadre) 
Chotti ]azar Vidyapud M9qalpura 
Patna City, Patna - 	(Binarj. 

Dr. Nabendu Mazumdar 
S7o:.SiNIi-mal Mazumdar 
Asstt. Hydrogeologist (Group-B Cadre) 
Ramkrishna Pally, Rahara 
Dist. Noth 24 Pargans 
Kolkata - 700 018 (W.B.) 

Sri Ratikanta Nayak 
S/o Sri Ramakanata Nayak 
Junior Hydrogeologist (Group-A Cadre) 
Bida Pra, Sayed Pur 

Disk. Jipur (Oissá) 

PIN 755 027. 

Sri Sanjib Chakrabarty 

Sb Late Kalipada Chakrabarty 
Asstt. Hydrogeologist (Group-B Cadre) 
DN-4, Coke Oven Colony 
P.O. Durgapur, 
District - Burdwan (W.B.) 
PIN- 731 202. 

Applicants. 

By Advocate Mr. M. Chanda. 

- Versus - 

The Union of India, 
Represented by the Secretary to the 
Government of India, Ministry of Water Resources, 

New Delhi. 

The Director. (Admn.) 
Central Ground Water Board 
N.H.IV Faridabad. 

contd...2 
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3. The Regional Director, 
Central Ground Water Board 
Ministry of Water Resources, 
N.E. Region, Tarun Nagar, 
Guwahati - 781 005. 

Respondents. 

By Mr. A. Deb Roy, Sr. C.G.S.C. 

ORDER 

PANIGRAHI J. (V.C.): 

All the applicants allegedly 	got Special Duty 

• A1lowance (SDA) from the Respondents as per notification 

• under O.M. No. 20014/2/83/E.Iv dated 14.12.1983 which has 

been subsequently extended from time to time. The 

Respondents abruptly stopped paying SDA to the applicants 

by virtue of the notification dated 12.01.1996 vide Order 

No. 11(3)95-E.II(B) issued by the Government of India, 

Ministry of Finance. Mr. M. Chanda, learned counsel 

appearing for the applicants has submitted that such 

arbitrary action of the Respondents is unsustainable in law 

inasmuch as before stopping SDA the Respondents did not give 

any justifiable resaons for stopping the SDA. It has been 

further highlighted that the Applicants have been posted in 

North Eastern Region, therefore, they shall be entitled to 

the benefits by virtue of the notification. Mr. Chanda, 
that 

learned counsel for the applicants has also submittedLthis 

jssue also contested before this Tribunal, accordingly 

direction was given to the Respondents in O.A. No. 136/2000 

• on 20.12.2000. Mr. A. Deb Roy, 	learned. Sr. C.G..C. 

appearing on behalf of the Respondents has submitted that if 

an employee originally posted in the North East Region, he 

s.ball not be entitled for SDA. He should be transfer'' 

c:utside this Region. Generally such benefits extended to 

• SmUCh employees. 

• 	 Contd... 3 

Li 
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2. 	Keeping in view of the aforesaid fact, we therefore, 

direct the Respondents to examine the case of the Applicants 

in the light of the notification dated 12.01.1996 and if the 

Applicants satisfy those criteria then such benefits will 

stand revived. The aforesaid exercise shall over within 

three (3) months from the date of communication of this 

order. 

Accordingly, the application is disposed of. No order 

as to costs. 

• 
K.V. PRAHLADAN 
	

B. PANIGRHI 
ADMINISTRATIVE MEMBER 
	

VICE CHAIRM7N 

mb 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

O . A. N ]/2003 

Sri Ashok Kumar Patra & Ors. 

vs- 

Union of India & Ors, 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

lL12.83 

24.07. 1987 

01.12.1988 

.l01, 1996 

Govt. 	of 	India 	issued 	0M. 	No. 

20014/2/83/E.IV introducinq Special (Duty) 

AllolMance (SDA) for the civilian employees of 

t h e Central Government posted in the 

N..E..Reqion from outside who are saddled with 

all India Transfer liability. 

Ministry of Finance - Government of India 

issued f utAther  order in respect of 

entitlement of SDA. 

Government of India. issued O.M.• enhancinq the 

permissible limit of SDA of Rs. 400/ 

folloed by further,  order dated 22.07.1998. 

Government of India issued clarificatory 

order specifyinq that those civilian 

employees who are saddled with all India. 

transfer liability and posted in N.E.Reqion 

are entitled to SDA provided their 

recruitment, promotion and seniority are 

being maintained on All India basis. 



r. 
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18.09.00 to All 	the 	applicants were 	appointed 	on 

18.b5.O1 	different dates during the period and were 

granted SDA w.e.f. their respective datesof 

joining by the respondents at their own, on 

being satisfied about the eligibility of the 

applicants. The said SDA was paid to them 

till November, 2002. Suddenly payment of SDA 

to the applicants were discontinued from 

December, 2002 without prior notice or 

without any valid reasons and thereafter SDA 

already paid to them was recovered from 

December 02 to Jan 2003 in an arbitrary 

manner, in spite of their application and in 

spite of the decision of the Honble Tribunal 

dated 20.12.2000 in O.A. No. 136/2000 

• 

	

	 rejecting such recovery of SDA in similar 

situation. 

Hence 	this 	application before 	the 

• 	 Hon'ble Tribunal. 

P R A Y E R 

8.1 That the respondents be directed to c:onsider the case 

of the applicant for choice station posting in Delhi in 

terms of the Office Memoranda dated 14.12.1983, 

22.7.1998 issued by the Gdvernment of India, Ministry 

of Finance, Department of Expenditure, New Delhi with 

immediate effect against the post going to fall vacant 

on retirement on superannuation of Sri 8.N.Tripathy, 

Deputy Director, New Delhi. 

8.2 	That the 	respondents 	be 	directed 	not 	to 	fill 	up or 

shift the 	post of Deputy 	Director 	which is 	going to 

fall vacant due to 	retirement on superannuation of Sri 

l3.N,TripathY on 31.10.2003 	till 	consideration 	of the 

case for choice station posting of the applicant. 



A W  

32 Costs of the application, 

L3 Any other relief(s) to Nhich the applicant is entitled 

as the Hon'ble Tribunal may deein fit and proper.. 

111) 
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IN THE CENTRAL\ADAI 	TRIBUNAL cp. 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals At, 1985) 

Title of the case 	 0. A . No ___ /2003 

Sri Ashok Kumar Patre & Ors. 	 Applicants 

- Versus 

Union of India & Others 	 Respondents. 

INDEX 

SL. 	No. Annexure Particulars Paqe No. 

01. ----- Application 1-16 

02. ------ Vet- if ication 17 

03. I 0,M,No Dated 1412.1983 18-19 

04. II Copy of result sheet 

copies of appointment 

letter 

20-35 

05. III Office order dated 

.i2O11996 

36-37 

06. IV Copies of representation 

dated 20.08,2002 

38-41 

Filed by 

Dte 	 Advocate 
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IN THE Ct NTRALADMINIVRATMiT1UEUNAL 
GUWAJjTI BENCH: GUWAJIATI 

fl 
APplication under Section- 19 of the Admifljstraive - 

Tribunals Act; 198) 

A No 

EN  

- il 	sri Ashok kumar Patre 

Asstt Hydrogeo1oqj 	(Group 	Cadre) 

2 

C/o R.K. Silvaliya-Teacher. N/0Ch.jman 

Sao Kawade,Bhato.r.a 

•PIN 	481001 	 - 

Sri Rajeev•Rafljan Shukia 

Sri RNShuk1& 

J Junior*Hydrogeologistl(GroupA Cadre) 
JChottj Bazar Vjdyapurj Moga1pur. 

Patna City, P.atna8(Bjhar) 

jDr. Nabendu Mazumdar 

Sri Nirrna1.Maumdar 

Hydroqeoioqj5. (Grup-& Cadre) 

Rahara-....... 

Cist, North-24 Pargaflas.. 

(Olkata-700018(WB) 	. - 

9--A 

& 

Fj 



4H.rj Ratikanta Nayak 

.5/0 Sri Ramakanta Nayak 

Junior•Hydrogeologist' (C ...oup -A Cadre) 

Bida Para, SayedPur 

L 15t; Jaipur (0 rissa), 

PIN 755027 	. 

5 HSr:iSanjib.Chakraborty 

5/0 Late Kalipada Chakraborty. 

Asstt. Hydrogeologist (GroupB Cadre) 

DN-4, Coke Oven Colony . 	- .. 

P..O Durgapur, . 

.DistrictBurdwan (W..B) -. 

PIN-731202 . ....... 	. 	. 	. 	 . 	lApplicants 

-AND-.. 	. 	 ,. 	. 

LThe Unionof India, 

Represented by the Secretary" to the 

Government of India, Ministryof Water Resources, 

New Delhi, 

2. , The'Director-(Admn) 

Central Ground Water Board 

N..H..IV, Faridabad, 

3 	The Regional Director, 

Central ground Water -  Board 

Ministry of Water Resources, - 

N..E,Region,, Tarun Nagar, 

Guiahati-781005 

Resoondents, 
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DETAILS OF THE APPLICATION 

iL Particulars of order(s) against which this aDolicatiofl 

is made 

• 	This application is made praying for a direction upon 

the respondents to continue to make payment of the 

Special (Duty) Allowance to the applicants from the 

date of discontinuation in terms of O.M. dated 

• 14.12.1983, 1.12.1988 and 22.7.1998 and also for a 

direction upon the respondents to refund the amount of 

• SDA already recovered from the applicantS. 

WOSM41TZMEWUMARM 

The applicants declare that the subject matter of this 

application is well within the jurisdiction of this 

Hon'ble Tribunal. 

3. 	Lirnitatiofl 

The applicants further declare that this application is 

filedwithin the limitation prescribedunder section-21 

of the Administrative Tribunals Act, 1985. 

Facts of the Case 

That the applicants are 	citizens of India and as such 

they are entitled to all the rights, protections and 

privileges as guaranteed under the Constitution of 

India. 



4.2 That the present applicants are working in different-

capacities in the office of the Central Ground Water 

Board, Ministry of Water Rsntire 

Guwahatj under the administrative control of the 

Regional Director, Central Ground Water Board (for 

short CGWB) in the cadre of Group A and 8).. 

43 That the applicants pray for permission to move this 

application jointly in a single application under 

Section 4 (5) (a) of the Central Administrative 

Tribunal (Procedure) Rules 1985 as the reliefs sought 

for in this application by the applicants are common. 

Therefore the applicants pray before the Hon'bie 

Tribunal for permission to move this application 

jointly. 

4.4 That your applicants state that by the O.M. No. 

20014/2/83/8 .. IV dated 14..12. 1983 Special (Duty) 

Allowance (for short SDA) was introduced by the Govt. 

of India, and thereby it was decided to provide 

incentive to the civilian employees working in the 

States of Union Territories of the N.E. Region. The 

said allowances were granted with a maximum limit of 

Re. 400 per month. It was also decided under the said 

memorandum that the SDA would be granted to the Central-

Government Civilian Employees (who are saddled with all 

India Transfer liability) on being posted to N.E. 

Region, The said rate of Rs; 400 was however, 

subsequently revised from time to time by the 



overnment of India vide G.M. dated 1.1.2.1988 and0.M; 

ated 22.07.1998. 	. 

ihat the applicantsstate that they being the civilian 

entra1 Government employees having all India Transfer 

iability were granted SDA by the respondents in terms 

bf G.M. dated 14.12.1983. Be it stated that the 

pplicants have been continuously working in the 

.ERegion from their date of joining with all India 

fransfer liability and all of them are from outside the 

North EJ  Eastern Region. As per the said 0MM.. dated 

4.12.1983 Special (Duty) Allowance are entitled to 

uch civilian employees of the Central Government who 

re saddled with All India Transfer liability. The 

relevant portion of the O.M. dated 14.12.1983 is quoted 

Delow 	 . . 

The need for attracting and retaining the 

services of competent off icers for service in the 

North Eastern Region comprising the States of 

H 

	

	Assam, Meghalaya., Manipur, and Tripura and the 

Union Territories of Arunachal Pradash and Mizoram 

has been engaging the attention of the Government 

for some time. The Government has appointed a 

Committee under the Chairmanship of Secretary, 

Department 	of 	Personnel 	and Administrative 

Reforms, to review the existing allowances and 

facilities admissible to the various categories - of 

H 

	

	civilian Central Government employees serving in 

the region and to suggest suitable: improvements, 



The recommendations of theCommitteo have been 

carefully considered by the Government and the 

President is now pleased to decide as follows: 

Soecial Du1y Allowance 

Central Government civilian employees who have All 

India transfer liability will be granted Special 

(Duty) Allowance at the rate of 25 percent of 

basic pay subject to a ceiling of Rs, 400/- per 

month on posting to any station in the North 

Eastern Region. Such of those employees who are 

exempt from payment of income tax, will however, 

not be eligible in addition• to any special pay 

and/or Deputation (Duty) Allowance already being 

drawn subject to the condition that the total of 

such Special (Duty) Allowance will not exceed Rs.. 

400/- P.M. Special Allowances like Special 

Compensatory (Remote Locality) allowance, 

Construction Allowance and Project Allowance will 

be drawn separately." 

An extract copy of the O.M. dated 1412..1983 is 

annexed hereto and marked as Annexure-I 

4.6 That it is therefore seen that all the 5 applicants are 

the permanent residents of places outside the North 

Eastern Region; All the applicants are posted in North 

Eastern Region and all of them came from outside the 

North Eastern Region for the sake of job and incentives 

attached to it. Moreover at the timewhen applicants 
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were given appointment in the C..G.W8 through U.P.S.C. 

they had all India transfer liability and it is only 

for carrying out their official duties the above 

mentioned applicants are at present working in the 

N.E..Region, their permanent dwelling house is outside 

the North Eastern Region. 

4..7 IThat it is stated that on the basis of the O.M. dated 

.14.12.1983, 1.12.1988 and 2207.1998 issued by the 

Government of India, Ministry of Finance. Department of 

Expenditure the respondents on their own started paying 

SDA to the applicants with effect from the date of 

their initial joining in the tLE.Rogion. The detail 

particulars of joining, designation, permanent home 

address and particulars of payment of SDA made by the 

respondents are shown hereunder 

Name 	 and Date 	of Permanent 	Home Particulars 
Desination joining Address of payment 	of 

SDA 	and 
recovery 

Ashok 	Kr. 	Patre, 18.05.2001 Bhatera Chowki Payment 	made 
Astt. 	Hydrd- P.O.. Balurqhat -  upto 	February 
golbgit Dist. 2002 	and 

Balurghat, recovery 	made 
Madha Pradosh during 	the 

month 	of 
Dec.'02 	to 
Jan'03 

Rathikanta Nayak, 02.11.2000 Bidapada, 	P.O. Payment 	made 
Jtjnior 	Hydro- Sayeed 	Pur, up 	to 	Feb 
geologist 01st. 	Jaipur, 2002 	and 

Orissa recovery 	made 
during 	the 
month 	of 

• Dec'2002 	and 
Jan'2003 - 

Rajeev 	Ranjan 18.09.2000 Chottibazar Payment 	made 
Shukia Vidyapuri, up 	 to 

Mughal 	Para, February 	2002 

r 
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T Patna 	City, 
Patna'8 

and 	recovery 
made 	during 
the 	month 	of 
Dec2002 	and 
Jan 2003 

Dr.., 	Nabondu 28.11..2000 Ramakrishna Payment 	made 
Mazumdar, 	Asstt. Pally 	Rahera, up 	 to 
Flydrogeologjst North 	24 February 	2002 

Parganas, and 	recovery 
Kolkata700il8 made 	during 

the 	month 	of 
Dec'2002 	and 
Jan p 2003 

Sahjeev 25.09.2000 0/N-4 Coke Oven Payment 	made 
chakraborty, Colony, 	P.O. up 	to 
iss•tt. Durgapur, 	01st. 2002 	and 
Hydroqeoloqist Burdwan, 	West recovery 	made 

Bengal during 	the 
month 	of 
Dec'2002 	and 

1Jan' 2003 

It is quite clear from the above particulars that 

all the above applicants are permanent residents of 

different states outside the N.E. Region, Be it stated 

that recruitment of the applicants are made on All 

India Basis following the recommendation of the 

U.P.S.C. and their seniority and promotion in the 

respective grade are also being maintained on All India 

Basis. It is further categorically submitted that the 

applicants are saddled with All India Transfer 

liability and they are not the permanent residents of 

N.E..Regjon. All the applicants are posted at N..ERegion 

from outside the N..E.Rogjon, as such they are entitled 

to payment of Special (Duty) Allowance in terms of the 

• O.M. dated 14.12.1983, 1.12.1988 and 22.7,1998 issued 

by the Government of India. Ministry of Finance, New 

Delhi. 
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The applicants urge to produce the copy of the 

O.M. dated 1.12.1998 and O.M. dated 22.7.1998 at 

the time of hearing. 

A copy of the advertisement, result sheet and few 

copies of appointment order annexed hereto and the 

same is marked as Annexure II series. 

4..8 That it' is stated that the respondents on scrutiny of 

the service records of the applicants found that they 

are eligible for grant of Special (Duty) allowance. 

Accordingly payment of SDA was made to each of the 

applicants by the respondent themselves since their 

posting in N.E.Region and such payment  of SDA to the 

applicants was made till November, 2002. 

4.9 That most surprisingly the 	respondents without 

providing any opportunity or notice to the applicants 

discontinued/stopped the payment of Special (Duty) 

allowance from the month of December, 2002 and' started 

recovery of SDA during the month of December 2002 and 

January 2003, which were made earlier without' issuing 

any prior notice to the applicants, as such recovery of 

SDA is made during the months of Decombor 2002 and 

January 2003 is in total violation of principle of 

natural justice. Moreover, arbitrary stoppage of 

payments of SDA in respect of present applicants 

without assigning any valid reason has lead to civil 

conseuences and the same is in violation of principles ' 

of natural justice and law of equality contained in 
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Article 14 of the Constitution of India as such 

decision of the respondents for discontinuation of 

payment of SDA is void ab initio. 

4.10 That the Govt. of India, Ministry of Finance vide O.M. 

Ne.. 11(3)/95E;11(B) dated 12..01.1996 issued 

clarificatory order in respect of entitlement of SDA, 

wherein it is categorically stated in the said O.M. 

that those civilian employees who are posted in 

N.E..Region having 	saddled with all India transfer 

liability are entitled to SDA, 	provided their 

recruitment, 	promotion and seniority are being 

maintained on All India basis. It is categorically 

submitted that the present applicants are posted at 

Guwahati from outside the North Eastern Region and 

working in the cadre of Group A and B, their 

recruitment promotion and seniority are being 

maintained on All India basis As such applicants are 

entitled to payment of Special (Duty) Allowance along 

with arrear monetary benefit at least from the date of 

•1  discontinuation payment of SDA and also entitled to get 

refund of the amount of SDA which are already recovered 

by the respondents from their pay. 

A copy of the O.M. dated 12.1..1996 is enclosed as 

Annexure-lil. 

4.11 That it is stated that similar issues were involved in 

O.A. 136/2000 in the case of Sri Santosh Kr. N.V. Vs.. 

Union of India and Ors. Wherein the respondent Union of 

I 	India denied the benefit of SDA to a similarly situated 



11 

applicant on the alleged ground of initial posting at 

N.E..Region, however, the Division Bench of the Hon'ble 

Tribunal vide its judgment and order dated 20.12.2000 

held that since the applicant of the said case 

recruited through All India selection basis and posted 

to N.E.Region, the benefit of SDA cannot be denied to 

such applicant when he is permanent resident of outside 

the N..E..Region, the instant case of the applicants are 

therefore squarely covered by the decision of this 

Honble Tribunal referred to above. 

4.12 That it is stated that the applicants came to learn 

from a reliable source that the payment of SDA has been 

discontinued to the applicant by the respondent Union 

of India on the alleged ground that the applicants are 

posted in N.E..Regjon on their first appointment, 

however, the said ground is rejected by the Hon'ble 

Tribunal in a series of cases decided by this Honble 

Tribunal. 

In view of the aforesaid factual position all the 

applicants are entitled to payment of SDA from the date 

of their initial posting in N.E. Region. 

4.13 That 	your 	applicants 	submitted 	representations 

addressed to the Regional Director CGW6, Guwahati for 

grant of/continuation of payment of Special (Duty) 

Allowance but to no result. 

A few copies of representations are annexed hereto 

and marked as Annexure-IV series. 
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4L1 That your applicants have acquired a valuable nd legal 

right for grant of SDA in terms •of OM 	
dated 

14,121983 	
ll21988 and in terms of OM dated 

22.7..1998 They 	
have approached the respondents for 

payment of 
SDA but no action is initiated by the 

respondents for payment of SDA 

In such compelling circufflStanceS applicants are 

approachin9 this Hon'ble Tribunal for grantof adequate 

relief by passing an appropriate direction upon the 

respondents for payment of SDA with arrear mcnetarY 

H benefit 

4A5 That this application is made bonafide and for the 

cause of justicO 

nds for relief(s) with legal proviiOflS-. 

For that 	the applicants have fulfilled all the 

conditions/Criteria laid down in the Memorandum dated 

14..12.1983 1.12..1988 and also in O.M.dated 

2207.1998 as such they are entitled to payment of SDA 

in the terms of the O.M.referred to above 

L2 For that the applicants are posted at Guwahati from 

outside the N,E.ReQibn, and they are not the permanent 

residents of N.E..ROgiofl.. 

5L3 For that% the recruitment of the applicants were made 

on ll India basis through UPSC,J and promotion and 
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seniority of the applicants are also maintained on All 

India basis as they are working in the cadre of Group A 

and B, as such applicants are entitled to Special Duty 

Allowance. 

5.4 For that, the applicants had been directed to move to 

N. E.. Region for their posting at Guwahati, 

5.5 For that, the applicants are saddled with all India 

Transfer liability as per condition stipulated in their 

offer of appointment orders. 

5.6 For that, non-payment of SDA on the alleged ground of 

initial posting at N.E. Region cannot be sustained in 

the eye of law, 

5..7 For that the clarificatory order relating to paynient of 

SDA i.e. O.M. dated 12.01.1996 issued by the Government 

of India, Ministry of Finance has specifically dealt 

with the issues and the criteria laid down therein 

supports the case of the applicants, as such they are 

entitled to draw SDA. 

5.8 For that discontinuation of payment of SDA has been 

made in total violation of Article 14 of ,  the 

Constitution. 

5.9 For that recovery and discontinuation of payment of SDA 

has been made in total violation of principles natural 

justice. 

5.10 For that issues involved in the instant case has 

already been settled by this Hon'ble Tribunal in a 

series of cases of the similar nature. 

"I. 

N6"jWlr~ 



IC  

• 	 14 

Details of remedies exhausted.. 

That the applicants state that they have exhausted all 

the remedies available to him and there is no other 

-alternative and efficacious remedy ,  than to file this 

application, 

7..L Matters not oreviouslvfiled or gending with any other 

Court... 

The applicants further declare that they had not 

previously filed any application, Writ Petition or Suit 

before any Court or any other authority or any other 

Bench of the Tribunal regarding the subject matter of 

this application nor any such application s  -Writ 

Petition or Suit is pending before any of them. 

8 	Reiief(s ) sought for: 

Under the facts and circumstances stated above, the 

applicants humbly pray that Your Lordships be pleased 

to admit this application, call for, the records of -" the 

case and issue notice -to the respondents to show 'cuse 

as to why the relief(s) sought for in this application 

's-hail not be granted and on perusal of the'records and 

after hearing the parties on the cause or causes that 

may be shown, be pleased to grant' the following 

relief(s): 

8.1 That the Hon'ble Tribunal be pleased to declare that 

all the applicnts are entitled to draw SDA in terms of 

O.M. dated 14•12..1983, 01.12..1988 and 22•07.1998 and 
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also in terms ofthe O.M. 	 issuedby 

theGovernment 	 Pinance NewDe:lht., 

with arrear monetary benefit: 

'82 That the respondents be directed to pay SDA to all the 

applicants at the rate prescribed by the Government of 

India from time to time and further be pleased 

direct the respondents to refund the amount of SDA 

already recovered from the applicants with immediate 

effect. 

.8.3 Costs of the application. 

8.4, Any other relief(s) to which the apphcant is entitled 

as the Hon'ble Tribunal may deerri fit and proer 	.- 

9.. 	Interimorder prayed fotii...................:. 

During pendeny of this application, the applicant 

for the following relif: 

91l That the Hon'ble Tribunal be pleased to make an 

observation that pendency of this application shall not 

be a bar for the respondents to grant the reliefs as 

has been prayed for by the applicants in the instant 

application, 

lOf 

This application is filed through Advocates. 



U. 	Particulars of the I..P.p.. 

P. 	0. No. 9O799 

Date of Issue ° 	• O 

IL) Issued from 

Payable at 

12. List of enclosures 	- 

As given in the index, 

L 
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VERIFICATION 

I, Dr. Nabendu Majurndar, 	Son of Sri Nirmal 

Majumdar, aged about 33 years, working as Assistant Hydro 

Geologist, Central Ground Water Board, North Eastern Region, 

Tarun Nagar Bye Lane 1, Guwahati-781005, Assam, one of the 

applicants in the instant application and duly authorized 

by the other applicants to verify the statements made in 

this application and to sign this verification, Accordingly 

I declare that the statements made in paragraph 1 to 4 and 6 

to 12 are true to my knowledge and those made in paragraph 5 

are true to My legal advice which I believe to be true. I 

have not suppressed any material fact. 

C 
And I sign this verification on this the ........day 

of October, 2003. 

Signature 

17 
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Annexure-1 

No20014/2/83/8.IV 
Government of India 
Ministry of Finance 

Dopartment of Expenditure 

New Delhi, the 14th Dec'83 

OFFICE MEMORANDUM 

Sub 	Allowances and facilities for civilian enployees of the Central Government serving in the States and Union 
Territories of North Eastern Region- inrjvemen thereof. 

The need for attractinq and r'etaininq the services of competent 

officers for service in the North Eastern Region comprisingthe State of 
ssam Meghalaya, Manipur, Nagaland and Mizoram has been engaging the 

attention of the Government for some time. The Government had appointed 

a Committee under the Chairmanship of Secretary, Department of Personnel 

and Administrative Reforms, to review the existing allowances & 

Administrative Reforms, to review the existing allowances and facilities 

admissible to the various categories of Civilian Control Government 

employees serving in this region and to suqqest suitable improvements. 

The recommendations of the Committee have been carefully considered by 
the Government and the President is now pleased to decide as follows 

There will be a fixed tenure of posting of 3 years at a time for 
officers with service of 10 years of less and of 2 years at a time for 
o'ificers with more than 10 years of service, Periods of leave, training, 
etc.,, in excess of 15 days per year will be excluded in counting the 

tenure period of 2/3 years. Officers, on completion of the fixed tenure 

of service mentioned above, may be considered for posting to a station 
of their choice as far as possible. 

The period of deputation of the Central Government employees to the 

States/Union Territories of the North Eastern Region, will generally be 

for 3 years which can be extended in exceptional cases in exigencies of 

public service as well as when the employee concerned in prepared to 

VC 
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stay ,  longer. The aiissible deputation allowance will also contire to 

be paid during the period of deputation so extended. 

ii) Weichtaoe for Central deoutation/traininci abroad and Soecial 

mention in confidential Records: 

xxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxx 

1): Soecial (Duty) Allowance 
1. 

• Central Government civilian enployees  who have all India Transfer 

Liability will be granted a Special (Duty) Allowance at the rate 

• of 25 per cent of basic pay subject to a ceiling of Rs.400/ per 

month on posting to any station in the North Eastern Region. Such 

of those enployees who are exeripted from payment of Income Tax 

will, however, not be eligible for this Special (Duty) Allowance. 

Special (Duty) Allowance will be in addition to any special pay 

and pre-Deputation (Duty) Allowance: already being drawn subject to 

• the condition that the total of such Special (Duty) Allowanôe plus 

Special pay/deputation (Duty) Allowance will not exceed Rs.400/- 

P P.M. Special Allowance like Special Conpensatory (Remote Locality) 

Allowance, Construction Allowance and Project Allowancewill be 

drawn separately. 

Sd/ S.C. MAHALIK 

Joint Secretary to the Government of India 
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61  
I . 	Your Admission CCrtiIICaIC-CUH1AI(CU(J;IIICC Shcct Ibr (icologists' Eilitioii, 1998 Is cncloscd hcicwuit 

The Tinie-l'ablc for this cxamiflation is also c,ncloscd. 

Also cricoscd is a sç[ ofi1Iofla,)t instruclionsfor your guidance which you S1L(JId (1 through carcfully, i1I(f adlicic (o Willie appe iring for 'he xaI1unaUo,i 	C 

	

 

Adq,ii'Won Ccrtificatc and Attridiic Sheet Are 	 tlticl you sIioud kcp It calcf\ilIv and bring ii v tUi you to I he F xiin,nMton lla1!Failurc to bthig Ad ifliccior CrtWte'-cujrj Atteiidticc Sheet 'wit11 you Lu 1hc.Eauinatjwi hail ih1dcfly)'ouadinisut;o ihic 	uhinaioir- ' 
 5 %  JMIQRjADJj 	 . 

I he candidate .ihl notice ili it (he Admicsioii ccri.flcate.Iq conip nicJ 1" lc Attetidinc 	Iic t b0iciion forfilli.ng UictEtcnd,1ncc Sheet are dcticlij in Para4(d) under INS I 1W 1 IO 	10 (ANUIDA I LS I hccb 'J'diicctIons should bc.ccucfiilly - 	. 
 

7.1 	'• • 
	ii1 	

• 
	 - I 	 - 

(.,FOL(j(s LS F'(AM1f'A 1 ior, )t)4 

, IJMF MULE 	
, 

(lndin Staridat-J 1lrnc will  

I.)ate & j).. 
 

11111 Dcu inbu 1 998 (und€i) 	0) (icHer it English 	 10 UI) AM to 1) 00 NOOn .............. (ii) Geology Ier-1 	• 	. - 	 . 2.00 PM to 3,00 PM 
10 (comprising Gcncrl Geolog), (3contoipholo • 	

..'.. 

 

Structural ()eology SItigraplty & Palacontology). 
l4th Dccclnber,1998.(Nloiiday)• (i) GcologyPaper-li,

;V• 4!: 
/,V 	

10.00 AM to 1.00 PM • . 	 ' 	(comprising l op  *1' 
I'c(rology & Geo-Chcmistry). • 

(ii) Geology Paper11I 	 1 2.30 PM TO 4.30 PM • 	" 	•) 	. 	-- - 	(comprising Indian Mineral Deposits, Mineral 
plormon, Minciat Lcoiiomjcs & Economic 

(colopy) 
15th DcccInbci 1998 1ucsday) 	11ydlc?pcoIog) 	 1000 AM to 12,00 Noon 

- 	 I  

CODE NIJMJ3E11 FORSU Ii JFCTS- 	- 	- 'V.-..., :•---.• 	 VV 

Code Numbers fir subjects as given below should be fohlo-cd while fifing in dclails on ausscr sheet dining the exami-lIaliotL(Detnhlcdlnsttuctions below) 	- ' 	;, ,i' 	•4 - 	. 	- 
--------------..- 

Subt 	V 	
- 	 Code No. — - -- _ 

V 	Geology, Paper-I, comprising Gcnctal Geology, Geomorpliology, Stn]cural Geology, '- 	02
of  

V 

 V•VStratigrap1iy and Palacontelogy, 	- • •V 	V 	 V 	V 

Geology Paper-ll,comprisjng CrystilIography, Mineralogy, Pctrology and Gco-Clicrnistr)', 	03 
Gcology Paper-Ill, comprising Indian Mineral Deposi(s, Mincral Ep1oration, Mineral •: 	04 
Lcononi,cs and Economic (co1ogy ,  

V 	 -  - VH 	 " ydrogcotogy : 	 V 	 V V 	_________ 	• 
V 

05 - 	
-- - V 

	

EXPLANATION OF SUBJECVr COJ)ES FO1 cATEGORIES 	V 	 V 

V Subjecswith code Nos. UI 4o ' 04 arc cornjnilsory for posts under Catcgory-I• 
Subjects willj code Nus, I) to 03 and 05 arc cn;npiilsory fr posts under CaICgOrV-1 I 
Subjects with code Nn. (II to 05 uc coiiipulsory, (or caiididac competing lot P0StS tifl(ICt 
Caegory-I and Calczoi-JI. 

MNA 
Candidatc, 
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SPEED FOST7REGIS EREDA,D,/1flIIEDIATE 

I ALLOWED TO ENTER I iok)co 
I U.P.S.C. BUILDING I 	DATE OF INTERVIEW:__JO-/-9./..t_l. 
I ON THE SPECIFIED I 
I DATE AND TIME FOR I 	TIME OF INTERVIEW 	 -c- 
APPEARING BEFORE I 
THE I) 

'V--

ERVIEW BOARD 

--------- 
/ 	- 

SECTION OFFICER 
UNION PUBLIC SERVICE COrnIISSIOH 

I •i 
NO.GEO' 98/ROLL NO. '7'../ //E-vnI--- 
UNION PUBLIC SERVICE CO?IIIISSION 
DHOLPUR HOUSE, SHAHJAHAN ROAD, 

NEW DELHI-llØOii. 

DATED THE )cl 
/r 

To 

.. 

SUBJECT : Qc LL. AR&Uq 1998. 

S/r/hadam,. 

With reference to your candidature for the above 
Mentioned 4 Examination, I am directed to request you to 
present yourself at the Comrnissjon' Office, Dholpur 
House, Shahjahan Road, New Delhi for the purpose of 
Personality Test to be conducted by the Union Public 
Service Commission as per date and time indicated on the 
top q_this letter. 	 . 

2. 	You should also note that no request, for change in 
the date and time for the Personality Test once 
intimated to youviii be entertaIned under' any 
circumstances and. - i you fail to present yours9lf before 
the Personality Test Board on the scheduled date and 
time, you will e treated as Absent at the Personality 
Test. NO further correspondence will be made in this 

.contd..p2/- 
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regard, and you will not be called again for Personality 

Test for Geologists' Examination, 1998. 

3• 	The Union Public Service Commission do not defray 
the travelling or other expenses of tho candidates 
summoned for interview. They, however, contribute 
towardo these expenses to the extent mehtionluld  in the 

enclosd note. For this purpope 7  two blank avelling 
allowaice bill forms are sent heë rwith. You 	fill 
up these forms with particulars inréspect of both the 
onward and return journeys and hand them over, to the 
Aaitant concerned of the Accounts Branch as soon as 
you report to the CommissIon's Office 	(for the 

Peronlity Test). 	The Commission'S contribution 
towards your travelling expenses would be paid to you in 
cash on the date of Interview itself. 	Yo shóuld 

collect the same from the cashier of .  the Commission's 

Office before you leave. 

Please notethat if you are declared successful on 
the results of the Examination, You would not be 
appointed-unless you are eligible, iriter-alia, In terms 
of Rules f or the Geojogists' Examination, 1998. 

5. 	in accordance with the 	InstrUctions to 
GandidtesM a copy of which was supplied to you 
alongw4.th the blank DetaIled Application Form and in 
terms of the conditions of admission communicatëdto you 
in theAdmission Certificate permitting you to take the 
above Examination provisionally, you are required to 
submitthe following certificates :-• 

U) 	flatrlculution/Highet Secondary or equivalent 
certificate in original (with a copy thereof) issued by 
the tjnjversity/Bøatd concerned for verificatiOn of your 
date of birth. 

B.Sc. Degree and PI.Sc. Degree in Geology or 
Applied Geology or flarine Geology 	or,  equivalent 
certificates in original (with a copyof each,thereof) 
Issued by the Univeraity/IrtstitUte concerned, for 
verification of your educational qualification. 

Scheduled Caste/Scheduled Tribe/Other Backward 
Classes Certificate, in original (with a photo copy 
thereo) in the prescribed proforna (copy encIoed) 
issued by the competent authority of the District to 
which you beloitg (in case you have claimed to belong to 
Scheduled Caste/Scheduled Tribe/Other Backward Classes). 

• iontd. p3/- 
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(iv) You should brin_the above mentioned certificatea 
with you when you present your Eelf at the Commission's 
Office  for Personality Teat, 

6 	In the event of your inability to produce the 
original; certIficates mentioned in paragr aph 5 above 
you should submtt an explanation for their non-
submision and should brinq with you at the time of your 
interview, the following alternative certificates which 
the Commission may consider on merits :- - 

(I) 	A certificate in. Original (with a copy thereof) 
from the Head of the institution from which you passed 
the Matriculation/Higher Secondary or equivalent 
examination showing your exact date of birth as entered 
in the records of that Institution or any other 
certificate/document, in original (with a copy thereof) 
issued by the Board/UnJveL- aity from which you passed the 
Natricuiation/Kighet- secondary or equivalent examination 
in'iicating your date of birth in Christian Era. 

(ii) 	A certificate in originaJ. (wIth a copy thereof) 
from the Principal/Registrar/Dean of the 
College/University concerned, certifying that you have 
passed the qualifying examination, vjz. M.Sc.degree in 
Geology or applied Geology or Marine Geology or 
equivalent examination or Diploma of Associateship in 
applied Geology of the Indian. School of Nines,. Dhanbad, 
or N.Sc.degree in Mineral Exploration of the... Karnataka 
Iiniveraity or Master degree in Hydrogeology from a 
recognised University4 	 - 

7. 	You 	should 	also 	furnish 	the 	following 
documents/information to this Office immediately and in 
any case before the date of your inter'vie. 

Enclosed 	columns....... ..............  
the appllication form, duly filled in and signed by you. 

H 	S'c 	CQA-41 j I C 

(C) 	 - 	
'- 4 V1. 7c r i,  

8. 	You should bring ,with you two passport size (5 cm 
X 7 cm appr-ox.) copies of your photograph taken recently 
say 	within 	the 	preceeding 	three 	months. 

contdp. 4/- 
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91 	 You may please note that in case you fail to 
comply with above requirements, you may not be 
interviewed and further the Commission's contribution 
towards travelling expenses will also not be paid to 
you. You may also please note that the docuipenta called 
for in Para (5) above must be submitted as soon as 
possible q1ter the inteview, even if you submit on the 
day of your interview, the alternative certificate 
mentioned in Para (6) above. 

may alsop1ease note that even if you do not 
presesIt yourself 	or the 	zionlity' Test, you are 
required to submit the 
in 	F'ara 5 above to the Commission for vefificatior Cp o.  
astd reach Commission's :PUe  within 7 days of the 
date fixed for youvFersonaiity Test. Otherwise your 
candidature for the examination 411 11 be 64nce3led and 
you WL11 not be entitled to know yoth-  detailed result 

Any change iriyour postal addres should b.. 
communicated to this Office at once. 

You are inlormed that your medical 	examination 
willbe conducted at one of the Govt. hospitals in Delhi 
normally on the next working day aft'etthe date of your 
interview. 	You should, therefóre, 	come 	prepared 
accordingly for your stay in Delhi fof Atb;is purpose 
also. 	You 	are further 	informed 	that 	detailed 
corrspondence regarding your medical examination should 
be addtessed to. the Secretary to the 	of India N/ti 
Steel & limes, Deptt.- of Nihes, flXI(Sfl) Section, 
Shastri Bhowan, Now Delhi-110001 directly who are , to 
make arrangements for  your medical examination. 

Please ac)nowledge recéipt. tif thia 	letter 
IIIIIEDIATELY and also state the addrésst DELHI where 
y6U ,  iritend 4 to stay. 

14 	You should submIt the enclosed fIv copies of 
the Attestation Formi éfter completing the same either,.. 
in your own hand-wr,ji.ting or in typed script duly signec 
alongwith your five identical passport size (5 cms X. 
cma 	approx. ) recent photographs aiged in ink on the 
front andaffixed on.each of the Attestation form direct 
to the Seetarto Gov 1  of India, P1/0 Steel & Nines., 

of... lie 	iIjS)S.ection,.. Shpst.ri 
Delhj within onemonth 01 the issue of this lette.. 
Youare also requested to indicate your Roll. No.. on 
riQhlhan(lcornth-  of each Attestation Form while sendinq 
them to the flin1st. 

• contd. p. 5/- 
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• v 15. 	Piea8e bring this letter with you when you. come 
for Peronaiity Test and report to the Reception Officer 
of the Union Public Service Co.mmiaeion onarrival. 

'to s faithfully 

UNDER SECRETARAY 

4 

4.- 
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l)AllJ) 

)I]JJç)F APP(J NI1j1 

Will to a tetflOi iiar\ 1f 

	

/?U/ji' /J//utjiji 	li//i/Il 	•I'(/ 	i( 	I 	
;I,•(!/i/i, 	•.•/f,(].; 	j 

	

• Ar. .5Qo • ji'i in the :cale 	1 	'u).,'11p 
 •\ dcrjic 	and oilier 	iIIi' 	':. 	 •H 	i';n 	,:. 	 .''k 	tniki 	oh", and g()\eriiu 	the graill (if such allo\\,, 	(IlfOiCti 	'(ii litHe ! 0  

1 	1 ilL appollitill ft IS teflipoi dl \ but lik- cly to coti inc •; f • . 

I Ic Wdl hL Ii prohat,oii Ibr 1 p 110(1 of 1\\ 0 \ Cdl S kfl1 thc date øf tkiii O\ U dii of thc post 	1 IlL pi oh if ii)i1 Ii I\ 	\ft il(kd 	it ilk (lhL iCtiu 	Of ili 	(iIi1p ft ill Authoru if Cull 'Rid cd 

i 	Ilk 	IPPuliItlHcnt 	an 
 ) 	(1 mpoiat R ilc) 1965 	 amCnckd iioiii 1JH1L 

4 	filL 	i )roliltllk Hi 	iii k 	\\ IIII  II th 	Ii 11)11 it 	i 	 Ut fin Ii 
k 
t Ii 	

ill out bc eligible lot applimillcili. it fit Ii i L tilL ft (I thu I (H 	'liii it Rd 	,, ith 	LiSoll hd' 	pou 	II i1l Or ii IlL IlaSd 
Spot1 L living 1k1 has Cntuccl 

iiit 01 
(01 1tlactc&j a 11111 r)dgd \\ itli 

 dliv PC I SOn pio ikd 'Ii it thc C infr ii ( fOVLi '111k Ill 

_i,.,\,(. • 	 S 	 . 	 - 
in i 	it s iIi'fld [Ii it StiLti 1 III liii igt IS PLIIIIIS\II)IL tiiidci th 	fkJsun II JIW t1)P1lidhJ to him and the other pat t\ to 	ii1ar6a 	iiid that t 1icrc ate other umuiids 101 s doing giant exunption lwiu Be opu litoii tif ih 'lilt 

ó. 	He will I' 	e to lake all oili I)t 	Iei:)ice/ hijilili 	ic' Ii' iIi 	ti 	f 	' 	 Id ake 	i ...i ahi ii 	ttIoi 	' 	I at eI'let'i, 	in 	:Iti' 	dv 

	

7. • IL' 'IIJ have I: dCIdft 	Iiethei lie N eI'\jl1L II 	 ohJiatjji it 	er"L-  ,Iiiulht-r • 	(e Itral ( 	\Cl:i)i'fl[ / state 	el'iillelil ui any u, cr tiiiI( 'riiv. 

. 1 Ic 
will have tt) produce cciii licates Of his cdticaliiiaj (Itiali IlCaliolls etc.. in OFi ma 

I. • befre his appoinhtiiciit 



I 	III foilnaf lIla 	lii Lilel! h 	a in 	n fii 	ippI cii i Ifi 	the t nior 	uhf 

	

('oI1imiSSjo; or the (Jo\er;1mc; proves 1(1 he fhl se  or ii'lic is tund to have 	iHl1iii suppressell an 	ialeri:,f or ill f1 	lie 'sill he li;;hl 	t) he !ei\tf Jr and to, such 	ther actions i 	
flo 

lie ( l'\erl)l lHav deem necessary. 

tO No lrt\ 	line il lIl\\ ance 	I he a! oveil 11 In ii lr 01 nii dut ic on apn hut 

dc (1! ders 	J hv lie ( o ci iin; ii 	1 

I2.Ii sitall he pureR at the 
discielulfi of the Ipfl 	ithorhy in the ci 

	

tr\ Inc To sc tire placement ehc\\hLft 
 to H aid 'u "ithhotd his iIp1lti 	0 he üter ol lices. he undersigned also leservc.i to himself , 

 the uihi to reticv Ii ni the appoi uflent secured in other OIIICC 

1311 the OJT 
:r is acceptfflIe to N in n the an e terms and Conditions, he sh 

in COmlfluIljcitc his acceptance to ntis oil ice h 1120W.    II' no nh!v is re :ci CII I he caiiddate 1ìiIed to report H duty it the said of lice by 2I..S.2,/ / liii' 	\II (ilft; 	lie treated as car 'celled. 

P. P. (ii. 	j.\ • 	
I t;RI:('Ju 	(A I )\iN RE(dSjERH) 

Ashok 1< tiniar Pal ie. 
R. k. 	tuvaha (I c;iclir 

Nb (I man Sao 
• 	H ILl era (.'hôvk i 

• 	 H.\l\( :\J 	sjOt)f 	\lp 

( 	)I'\: 

lie Reworial I)ileelor ((\\ H \I'J. Near  (iuwahiij 	 jw R;I1I 	tthan I ar;ii NacarI.e I 

The Director((; \V). Minist, ol Water Resources Shrani Shktj f3hawaij New I)elh with reIerc,ie 	Minst, 	letter N .7.'oR(;\'j datcd 21.12. t')m .  i 	to Chairman ('(i\\'H 
4. 	1' 	onai file. 	 S  

I ft P. (TI 

V 



	

'1Qnt:puiLisiftL) l'Jl\k 	itt. 	ti( 	j q• 	(AI,I 	c?tJNI)1A 

2O(.)1iSi.1u5') / 
flIflCfl1 of India 

Iinistrv ui \Vater Rq4souiecs 
Central (nuttnd \Vatcr Board 
NI I 1\. Fandabad, 

DATED: 	2 9JUN 20.01 

NOTIFICATION 
.. : 

Sli. Ashok .N..umar Patie is a pointed as ,ssistinl I Ivdrocologist. (Gtoup -l. 
Gazetted), in the pay scale of Rs.750(1-250-i 20(10 in tempurar capacity with cfEci from 
1.8. 5.2001.(FN). with his posting in the Office uf the Rei'maJ Director. C\VB. NER. 
Guwahati. 

He will he on pmhal ion for it piiod of 2 years flow the dale of his joining which 
cal"be L\kfl(kd 1w (lic LoI11l)L ILilt atilhoulty at Ii is (I isu clioti ii t. tmsidci td n icss ii 

(1. S. PATW,l.) 
\J)\IIN1SFR1VT!VF (:HrFTCER 

To 
The Manager 
Government of India I'rcss. 
IUUDABAD.' 

.Sh.Ashok Kumar Patre. ,\scistant Fl dtozcologists. ('( i\VB. N) -.R. Guwahati. 
] lie Dircetor ((I\V). N hnistrv ol Water ResotIfce. Shvini Shahtj Uliawan. New I )elhi. 
The Member ( S.IL ) ( cntrat ( irmind Waler I loard, N F I IV. iaridabad. 
Ilie Regional 1)iieclui. 	1\VU. NER. Gimallmll 
The Pay and Accounts (.)! licer. (....i\VI3. Nil IV. Faridabad. 
PS to Chairman. CC\Vfl 	. . 

7 PA to l)irector ( Adum  ). 	-. - - 

0111cc Order File. 

Al)NtTNIIii1VE0FFit lul 
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UNION PUBUC SERVICE COMMISSION, DHOLPUR HOUSE. c1 

SHAHJAHAN ROAD, NEW DELH-110 011. 
F 1 / 5 (C, ) / 98 E . V 11 1 

 

ADMSSON CERTACATE 
TTrr-\ U471  FTrT. 1TT 

EQ1,OG1ST.c 	XA,M1PATiciN, 1998 YOU AR 	fl E.ADMTED TO rHE 
( 

317 
0006 	 Th1 	

RAJEEv RANJAN ¶HU1KLA ROLL NO. 	 NAME 

CATEGORY : CAT 	I & Ij 

Z5J 

PLACE OF EXAMINATION 	
CENTRE 	CALCUli A 

EXAM. HALLS OF THF WEST BENGAL PUBLiC ¶ERV ICE COmlISSxou, 
161-A, SHYAiA i'P.ASA[) N1J - F1ERJEE ROAD (NEAR tOLLYGUGE RAILWAY 
BRIDGE), CALCUT1A70002 

in 
c J 

et 

a 

F:) 

1TI1 	1 PTTU1_ 	ffi 	WI 	 Wff9 	I 
PLEASE BRING THIS CERTIFICATE DAILY TO SECURE ADMISSION 

71Tiz1-TT .n 	&1 TP9 	I 
TIME-TABLE AND INSTRUCTIONS ARE ENCLOSED. 

rv.i w'i 	ii 	fpj 	 q' 

YOUR ADMISSION TO THE EXAMINATION IS SUBJECT TO RULES 
OF EXAMINATION AND ENCLOSED INSTURCTIONS 

"TrITTOT, 	 rnq T441pif 
P-F1 	 l. 	{It1 	'4I1 	;ii-9 	fijI 	i1l?'II i 

IMPORTANT: YOU WILL NOT RE ADMITTED TO THE EXAMINATION 
IF YOU REPORT AFTER 10 MINUTES OF ITS COMMENCEMENT. 

SECRETARY 

5TT'fl mI 'J 	P ft 	31I 	Pt EASE SEE INSTRUC [IONS OVERLEAF 



i1 	r 	 ';it: 	 If 	Ii 	- 	j.tri 	fr 	ftii 	• 
rt 	fii 	Uij 

jp j 	mil 	 11 
zj 	3T'TT[? 	T}PIT 	Ti 	T11I 	T 	11it 	ft 

(lii) 	1ir 	't 	 pi 	 p 	-'-- 
) 	l 	3 kIJ 	'il 	1 	I.J3 	tT 	3i 

t1 

ti 

!N3TflÜCTQr1' 

Cndi? 	I 	I 	O? I )I I.cr vJW 	n 	jpjUr 	in the OmiriiUon without 
)roclIJton of 	"l!nrctn:r 	Shrt 	'Hh r 	rct ', 	frtontjrI In cnc 	t 

on the 	pio 	n Fr,iiii 

AA 

0fl8 I 	Jirnl"d hy th' 	(ih 	in 	 Arp*i r' n  C 	if;r-tt 	Ihr' pj - ' 	f canddte 'MIt riot he vnItjj nnri h 	cridfdt , rp wit! be liabte to cancellon 

(ill) 	Candidate si o 	n cxctIy in .th' 	suvo 	ip fh'Apptir,-itor !Orm and 
in stich a rn mi 	I 	'- 	h-il of the 	jj 	' 	'hn 	I 	'r on th 	pirier ci the 
at1endrjce she1 nncl the other ht on the photo m;Th 

(iv) 	Columns ii, iii. iv, v. vi 	vii of fh' 	tenrfrrncc Fhot :i rr 	tki he filled in by the 
candklnte. 
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c/NO 

IDENTtTY CAflD -, - 	 r I 	-u (h 

UIII/AI 	I I 	) AAIF I ROARD  
I1IIIISI(y 	or 	Il 	R-O'I(-(- 	r. 	nc 	,rh.j'h 

fj F. 	lI - II 	r.iII1AI 

GOVT OF WOIA 

NameSRI NABENDU MAJUMDAR 

Father'Hutafl4NaflSri N.Mojum4ar. 

Deslgnaofl 	Assistant Hydrogeologist 

DateofBrth 	20 	ii 	197o 

OfficO.CGWB NER, ()uwahati-

Blood group: 	A PositiVe 

Permanent Address: P.O. Rahora , Romokrishna pQth 
Dtst.N24Porianas 1Was1 Bengal. 

-Date of Issue: I. 9. 2001 	
HoIdere Ignature 

Valid upto: 31.12.2006. 	signature of Insuin Authority 

Regional Director 

INSTRUCT IONS 	
COWS, NER. 

I.C. should be renewed after expiry of Its valIy  
Its k,ss shouki be kfvxmed knmeately to the ntM'e%4U 
1119 authorIty 
This card should be.ourrendarad to the office on fransfeti 
resigratiofl etc.  

4 



~,6 
IDENT$TY CARD 

SINe T. 
MHS1PY O F WIEP PF.SOUPCES 	

' I 	rrtIT. C.tJ) ATR 
 

1 E p.InIOfl r,I,WFIMI 	
•n:1 

•OF INDIA 

c Narne: SRt SANJID C1AKRA0RTY 

Name: Late c.P Chakrahorty 

Aesistont Hydro9eoIoqIst 

tJpaofBirth:o7. 02. i9 ,r4 

- 5 

wLB!oodgrcUp: 0+ve 

........-• 



r-'.• 	
'.: 	 • 

0114,Coke Ov., OlOnY,0urqaPur p  BUrdwo West Bengal  i P1n. 1 3202 , 

i 
Date of Issue oi 	. 2001 	 . 6 
Valld 0. I. 	

Slgnafrj 

of Auftf y  

ii
onW  INS TRUCTONS . C0W9 NE R( 

W8,NEfl. i& 	

Th. mgau 

t
3. Th/, 

Card Should be to on trafo, 
ms4!g-s1n.s •  ... 
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No. 11(3)/95-E..II(B) 
Government of India 
Ministry of Finance 

Department of Expenditure 

New Delhi, the 12th Jan 1996 

OFFICE ORDER 

	

Sub 	Special Duty Allowances for civilian enployees of the 

	

1 	Central Government serving in the States and Union 
Territories of North Eastern Region-regarding 

The undersigned is directed to refer to this Department's O.M. No. 

20b141 /3/83-EIV dated 14.12.1983 and 20.4.87 read with O.M. No. 
2oq14'16/86 E..IV/E..II(B) dated 1.12..88 on the subject mentioned above.. 

2J The Government of India vide the above mentioned OM dated 14.. 12.83 
gr4ntéd certain incentives to the Central Government civilian employees 
po te  to the N.E. region. One of the incentives was payment of a 
Seciial Duty Allowance' (SDA) to those who have All India Transfer 

Libility. 

was clarified vide the above mentioned OM dated 20.4.87 that 
forl the purpose of sanctioning Special Duty Allowance" the All India 
Transer Liability of the members of any service/cadre or incumbents of 

pst/group of posts has to be determined by applying the tests of 
uitment zone, promotion zone etc. i..e. whether recruitment to 
,ie/cadre/post has.been made on all India basis and whether 
iot1ion is also done on the basis of an all India common seniority 
t for the service/cadre/post as a whole.. A mere clause in the 
ñrtment letter to the effect that the person concerned is liable to 
transferred anywhere in India, did not make him eligible for the 

ntJof SDA.. 

ome employees working in the NE Region approached the Hon'ble 
L Administrative Tribunal (CAT) (aiwahati Bench) praying for the 
f SDA to them even though they were not eligible for the grant of 
llowance.. The Hon'ble Tribunal had upheld the prayers of the 
ners as their appointment letters carried the clause of All India 
r Liability and, accordingly, directed payment of SDA to them.. 

n some cases, the directions of the Central Administrative 
l were implemented.. Meanwhile, a few Special Leave Petitions 

pr 
li 

4.. 
Cen 



) 

were filed in the Hon'ble Supreme Court by some Ministries/Departments 
against the orders of the CAT, 

The Hon'ble Supreme Court in their judnent delivered on 20.9,94 
(in Civil appeal No, 3251 of 1993) upheld the submission of the 
Government of India that Central Goverriient civilian employees who have 
all India transfer liability are entitled to the grant of SDA, on being 
posted to any station in the NE Region from outside the region and SDA 
would not be payable merely because of the clause in the appointment 
order relating to all India Transfer Liability. The apex Court further 
added that the grant of this allowance only to the officers transferred 
from butside the region to this region would not be violative of the 
provisions contained in Article 14 of the Constitution as well as the 
equal pay doctrine. The Honble Court also directed that whatever amount 
has already been paid to the respondents or for that matter to other 
similarly situated employees would not be recovered from them in so far 
as this allowance is concerned, 

In view of the above judgnent of the Honble Supreme Court, the 
matter has been examined in consultation with the Ministry of law and 
the following decision have been taken 

i. 	the amount already paid on account of SDA to the ineligible 
persons on or before 20.9.94 will be waived; & 

ii - the amount paid on account of SDA to ineligible persons 
after 20.9.94 (which also includes those cases in respect of 
which the allowance was pertaining to the period prior to 
20.9.94 but payments were made after this date i.e. 20.9,94) 
will be recovered, 

All the Mini st ri es/Departmen ts etc. are requested to keep the 
above instructions in view for strict compliance, 

In their application to employees of India Audit and Accounts 
Department, these orders issue in consultation with the comptroller and 
Auditor General of India, 

Hindi version of this ON is enclosed. 

Sd/- xxxxxx 

(C. Balachandran) 

Under Secy to the Govt. of India 

All Ministries/Departments of Govt. of India, etc. 
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